
 
 

 
 

 

  

            

  

     

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

C.PTN No.2/2015 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

06.05.2015
 

Registry is directed to inform receipt of this case from the 

Gauhati High Court to the party within a period of three weeks. 

List this case on 27.05.2015. 

JUDGE 

Lam 



 
 

 
 

 

  

      

 

     

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

COM PETN No.5/2013 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

06.05.2015 

The conducting counsel Mr. N Mozika is now in bereavement 

because of the demise of his father. 

As prayed for, list this case on 03.06.2015. 

JUDGE 

Lam 



  
 

 
 

 

  

      

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

RFA No.1/2013 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

06.05.2015 

List this matter as a fixed item on 11.05.2015. 

JUDGE
 

Lam 



 
 

 
 

 

  

         

  

     

 

 

 

 

 

 

 

 

 

 

 

 

 

WP(C)No.18/2015 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

06.05.2015
 

As prayed for by the learned counsel for the petitioner, three 

weeks’ time is granted for filing rejoinder affidavit. 

List this case on 27.05.2015. 

JUDGE 

Lam 



 
 

 
 

 

  

    

        

       

  

     

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

WP(C)No.38/2015 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

06.05.2015 

Heard Ms. A Sinha, learned counsel for the petitioners.
 

As prayed for by Mr. S Sen Gupta, learned GA appearing for
 

the State respondents, further four weeks’ time is granted to the respondents 

for filing their affidavit-in-opposition. 

List this case on 05.06.2015. 

JUDGE 

Lam 



 
 

 
 

 

  

        

     

  

           

  

       

 

     

 

 

 

 

 

 

 

 

 

 

 

 

 

 

WP(C)No.40/2015 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

06.05.2015 

As prayed for by the learned counsel for the petitioner, four 

weeks’ time is granted for filing rejoinder affidavit to the affidavit-in-opposition 

filed by the respondents No. 1 & 2. 

Perused office note dated 05.05.2015, service of notice of the 

present writ petition to the respondent No.3 have been duly effected. 

None appears for the respondent No.3 without showing any 

cause. 

List this case on 03.06.2015. 

JUDGE 

Lam 



 
 

 
 

 

  

       

          

     

 

       

 

        

  

     

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

WP(C)No.56/2015 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

06.05.2015 

As prayed for by Mr. R Deb Nath, learned counsel appearing 

for the respondents No.1 & 2 and Mr. S Sen Gupta, learned GA appearing 

for the respondents No.3-5, further four weeks’ time is granted to the 

respondents for filing their respective affidavits-in-opposition. 

Interim order dated 08.04.2015, shall continue until further 

orders. 

However, liberty is granted to the respondents for filing an 

application for modification of the interim order. 

List this case on 05.06.2015. 

JUDGE 

Lam 



 
 

 
 

 

  

       

          

     

 

       

 

        

  

     

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

WP(C)No.57/2015 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

06.05.2015 

As prayed for by Mr. R Deb Nath, learned counsel appearing 

for the respondents No.1 & 2 and Mr. S Sen Gupta, learned GA appearing 

for the respondents No.3-5, further four weeks’ time is granted to the 

respondents for filing their respective affidavits-in-opposition. 

Interim order dated 08.04.2015, shall continue until further 

orders. 

However, liberty is granted to the respondents for filing an 

application for modification of the interim order. 

List this case on 05.06.2015. 

JUDGE 

Lam 



 
 

 
 

 

  

       

          

     

 

       

 

        

  

     

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

WP(C)No.58/2015 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

06.05.2015 

As prayed for by Mr. R Deb Nath, learned counsel appearing 

for the respondents No.1 & 2 and Mr. S Sen Gupta, learned GA appearing 

for the respondents No.3-5, further four weeks’ time is granted to the 

respondents for filing their respective affidavits-in-opposition. 

Interim order dated 08.04.2015, shall continue until further 

orders. 

However, liberty is granted to the respondents for filing an 

application for modification of the interim order. 

List this case on 05.06.2015. 

JUDGE 

Lam 



 
 

 
 

 

  

         

  

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

WP(C)No.169/2014 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

06.05.2015 

As prayed for by the learned counsel for the respondents, list 

this case on 20.05.2015. 

JUDGE 

Lam 



 
 

 
 

 

  

       

  

     

 

 

 

 

 

 

 

 

 

 

 

 

WP(C)No.323/2014 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

06.05.2015
 

As prayed for by the learned counsel for the petitioner, further 

three weeks’ time is granted for filing rejoinder affidavit. 

List this case on 27.05.2015. 

JUDGE 

Lam 



WP(C). No. 30 of 2014 
with WP(C) No. 158 of 2014 

WP(C) No. 159 of 2014 
WP(C) No.160 of 2014 
WP(C) No. 161 of 2014 
WP(C) No. 162 of 2014 
WP(C) No. 163 of 2014 

 

 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
 

06-05-2015 

 

 The submissions of learned counsel appearing for the 

parties are heard at length but due to paucity of time, hearing 

could not be completed.  

 Hearing shall be continued on Tuesday.  

 List this case on 12-05-2015.  

 

 

JUDGE 

S.Rynjah 


